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it branches off to Kolhapur. I would
say that the line would be remunera-
tive and convenient to the public only
when it is extended from Miraj to
Bangalore via Hubli. A direct broad
gauge link from Bangalore to Poona
will provide uninterrupted communi-
cation both for traffic and passengers
from north to the south. This must be
remembered.

16 hrs.

Again, 1 have already pointed out,
the conversion of metre gauge from
Bangalore to Guntakal will give un-
interrupted communication from Ban-
galore right up to Delhi. These are
the points which I must submit and I
must say that you must have a regu-
lar programme—does not matter if it
takes 10 years, 20 years or 50 years—
for conversion of metre gauge to
broaq gauge throughout the country.

16.01 hrs.

MOTION RE AGITATION FOR
SEPARATE STATE OF TELEN-
GANA—contd.

MR. CHAIRMAN: The House will
now take up further consideration of
the following motion moved by Shri
Kanwar Lal Gupta on the 18th Aug-

ust. 1969 namelyt=
“That this House takes serious
note of the agitation for separate

State of Telengana and urges up-

on the Government te take neces-

sary steps.”

Time allotted was 4 hours and 30
minutes; time already taken is3 hours
and we have got 1 hour and 30 minu-
tes left now.

SHRI S. KANDAPPAN (Mettur):
I think. the Minister is sent for: so,
let us continue with the Railway De-
mands til] the Minister arrives here.
I think. he will arrive in good time.

MR. CHAIRMAN: We are not con
cerned with whether the Minister is
here or not. We must carry on with
it.

SHRI 3. KANDAPPAN: He must be
there to reply. Telengana is such an
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important affair and how can Wwe
carry on the discussion without the
Minister being there?

SHRI RANDHIR SINGH (Rohtak):
The Home Minister is there, Sir.
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SHRI BAKAR ALI MIRZA
(Secunderabad): We are grateful to
the Speaker to bring this Telengana
issue down to earth from the time
orbit in which our Minister for Parlia-
mentary Affairs had put it. After 4
months we are getting this opportu-
nity and I am grateful. I thing it is
common ground that the
grievances accumulated during the
course of 12-13 years of mismanage-
ment, injustice and all that are
genuine. I do not think the Home
Minister wil] deny this.

I concede that some of us have not
protested in time. Neither the Minis-
ters from Telengana nor the Members
of the Legislative Assembly or Mem-
bers of Parliament have taken this
matter seriously before this. I admit
this. But at the same time I am proud
that the student community have
really taken up this matter and gone
to the root of the matter and have
unfurled the flag of revolt against
these injustices and what have you
done for that? While sc many Minis-
ters visited Hyderabad—the Prime
Minister and the Home Minister—it
never occurred to them to call these
voung people and ask them ‘What is
wrong with you? What are you
worrying about? Why are you not
going to schools and colleges? Why
are you wasting your time?’ Only
they listened to the whisperings of the
Chief Minister of the State. Then the
8 point programme was announced.
Only after the plan was announce.d'
some of the leaders of the Praja
Samiti were called for a dialogue. I
hope the Home Minister will also con-
cede that this movement is not just
by a few urchins or some frustrated
politicians and all that. There is this
genuine mass support for this move-
ment. Our Home Minister is an old
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Ireedom fighter. He has seen many
battles. Can he bring to his mind
any time, any period in the history
of the ¥reedom Movement when the
boycott of schcols and colleges has
been so complete that for 6—8 months
not a singie school, not a single
college, not a single University has
been functioning in the whole of
Telangana areas? 1 cannot think of
anything of that having happened.
instead of that people go round and
say that the movement has no mass
basis. How ig this problem being
dealt with? At first it was dealt with
as a law and order question. Police
method and method of terror were
utilised. Firings were resorted to. I
do not know the number of firings.
The other day, Dr. Melkote gave the
number of firings that took place.
Even them, is it not the duty of the
Government to satisfy the people that
the firing was justified? There was a
demand for a judicial inquiry or a
magesterial inquiry, What happened?
The Collector of Hyderabad was asked
to make the inquiry. He submitted
a.report which was never published.
Because of adverse remarks it was
kept in the drak and the gentleman
was transferred. They .can say it is
just a coincidence that the Collector
has been transferred after the sub-
mission of the report. On this theory
when a bullet touches a man’s body
he can also say it is an accident that
the man died before the bullet struck
him. This approach will not satisfy
the people.

Another ig the Preventive Detention
Art. When Rajaji brought this Bill
before this House I said that this was
a measure which was putting a dark
stain on our statute-book. At that
time we were told that this was an
emergency measure, it is only a tem-
porary thing and so on. It hag now
become a normal instrument of work-
ing law and order. When you have
preventive detention, you are not
giving him his right for trial and you
don't even accede to his request to
get transferred from one jall to an-
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other. Representations are made by
MPs and others that they should be
transferred from say, Rajahmundry to
some otner jail. It is a just and
reasonable request but it is not acced-
ed to. A sort of vindictiveness is
there and these persons are still rott-
ing in the same jail.

I now come to the solution. At one
time the Home Minister concedea
that there should be a political soiu-
tion to the problem, What js that”
The other day in the Rajya Sabha
he asked what is the political solu-
tion. They have said they have set
up various committees Wanchoo com-
mittee, Bhargava committee and other
committees.

AN HON. MEMBER: 8 Committees.

SHRI BAKAR ALI MIRZA: Thesc
committees are not going to solve the
problem. It will create only mecre
dissatisfaction. The administrative
machinery has functioned in a way
which led to the dissatisfaction ot
services. How can you set up another
administrative machinery with  th»
same personnel, with the same Chie!
Minister, and without statutery safe-

guards and expect better results?
This way of dealing with the prr.v-
blem will lead us nowhere. This

case is a serious surgical case and
they want to dea] with it by homoe-
opathic treatment. This is not at all
going to lead to any fruitful results.

The basis of the movement depends
upon the separatist demand; right
or wrong, the people, numbering 1}
crores felt that they should have a
separate Telengana. It is our duty to
listen to what they have got to say.
Is it not? We should not try to cl_'ush
their demand or brush it aside and
announce -a dictum from the Centre
saying, ther~ should be no Telengana:
we are afraid this will lead to dis-
integration of the country and so om
and so forth. Pronouncements . like
that are not the way of solving - this
problem politically. How cean dis-
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gration of the country? We have
heen forming one State afier another
not only on the basis of language,
but also of community, caste and tri-
be. How can you say this in respect
of one set of people who have none
of these reasons, disintegrating rea-
sons, asking for a separate State?
How can you say that it is a disinteg-
rating force? 1 would like to draw
the attention of the Home Minister to
this point. We have formed big lin-
guistic States, What have we achie-
ved? We have created a strong feel-
ing of linguism. They are not com-
pletely integrated and interiwined as
citizens of one great country. Some-
times thz2y are set one against the
other and so on. At any rate they
can easily be split up and there s
nothing cementing them except Eng-
lish and the army.

This is a very serious matter. Take
a country like Canada. It is not a
backwarqg area. I mention this

bacawse the backward area argument
has also been brought in <o counter
the demand for Telengana. It is said
that Rayalaseema is much more back-
ward and yet there is no demand for
separation from the State there.
Canada has an afluent society. We
all know there is a demand for separa-
tion there. We also know that just
a speech of De Gaulle about the lin-
guistic demand there led to his being
declared persona non grata. Can you
conceive of a similar thing happening
in India? What are you doing to
bring the country together complete-
ly so that there is a feeling of one-
ness all over the country? I am sorry
we _are neglecting this factor.

Take another case. There was a
demand in Madras for separation,
that is moving away from the coun-
try and forming another State. There
is another form of separatinn. If you
do not gllew people to come in dnd
when the people already there want
to throw them out, that also is a form
of separation from the mainland.
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What else is the Shiv Sena? It is
nothing but another separatist force:

| warn Government that if the
problem ot Telengana is not solved
within one or two years, a similar
movemen: will make ils appearance
in Andhra Pradesh. I hope I will be
here in 1872 to see this warning come
true if steps are not taken betimes to
solve the problem. But I give this
warning.

This is a very serious question. If
you have smaller States you have an
advantage. There will be greater
dependence- on the Centre. There is
greater mobility, there is not that
feeling of separatencss, because it
there were two or three Marathi-
speaking States, there would have
been no Shiv Sena and there may
not be any Bhim Sena in the Hindi-
speaking areas.

Therefore, I plead with the Home
Minister to once again consider this
question of smaller States. We are

having so many committees and
commissions. Why not have 2
commission to examine this?

After all, it is a question which deals
with the whole country. Are you
afraid of a demand for Vidarbha or a
demand in Mysore for a split-up?
What is the harm? In the US, they
have 52 States. What is the harm if
a country like ours with a much
larger population has more States. T
would plead with the Home Minister
to examine this question very seri-
ously. :

What is the state of Centre-State
relations today? It is nothing but
trying to grab more and more from
the Centre. There i3 a feeling of
conflict between State and Centre.
There is not that feeling of unity. of
one-ness that should be there in a
big country like ours.

Thore’rre, 1 conclude by saying
that first it is necessary to create the
right atmosphere by releasing all the
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prisoners so that conditions condu-
cive to starting a dialogue are creat-
ed. The administrative machinery
there today has failed. There must
be a change. I do not say that there
should be imposition of President’s
rule or that there should be a Telen-
gana Chief Minister. It is not that.
But there must be a change in the
administrative machinery to create a
new atmosphere. If there is a parlia-
mentary committee constituteq to
look into it, I will welcome it. It there
is a commission, I will welcome that
also. (Interruptions). 1 plead very
strongly for separate Telangana.
Otherwise you will be having more
suffering and bloodshed.

1 hope that what I have said
be heeded by the Minister.

will

SHRI M. N. REDDY (Nizamabad):
Before 1 sépeak on the grievances of
Telengana I should like to pay my
humble homage to all the martyrs,
young men who have sacrificed their
iives and who died in the police firing,
so that their brethren jin Telengana
may live free from exploitation and
discrimination,

Wl gE 1 9T &GN (IN)
vty wgiza & sqawar wmgar g
IOAT {FRT WY ZT TG 3 O @EA

5 aorgfa g 7 0

MR. CHAIRMAN: Yet the Bell be
rung—There is now gquorum,

SHRI M. N. REDDY: Some hon.
Members referred to the agitation as
having been started by Dr. Chenna
Reddy. As I submitted earlier, I
want to put the record straight. Dr.
Chenna Reddy and Konda Lakshman
are as good or as bad Congressmen as
you find in this House. They connot
take credit for this agitation and mass
movement in Telengana, The move-
nent started in the first week of
January this year by the students all
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over Telangana. Dr. Chenna Reddy

came only on 7th May supporting
separate Telangana—five months
alter the start while Shri Konda

Lakshman joined this movement on
15 May, five months afterwards. There
Congress Lealders were waiting for
five months to make up their mind
whether to join the mass movement
or not. Then they jumped on the
band wagon of the separate Telengana
movement. Since they did not start
that movement, they could not take
credit for this. Therefore 1 request
the parties represented here not to
view this agitation with prejudice to-
wards Dr. Chenna Reddy or any
other leader to whatever party such
a leader may belong. It is entirely a
mass movement, started by students
as the one we saw in Assam in May-
June 1960, when a Parliamentary
delegation went there and reported
that it was started by the students.
In the beginning when the students
started the 'movement without a lea-
der to espouse their cause, there were
persons among them who came for-
ward to lead the 'movement and thus
created in the process new leaders
who could replace the old guards of
the past in Telengana today.
That is the greatest thing that we
have already achieved in Telengana.
Therefore, I want to put the record
very straight that no party or public
leader here should view this move-
ment with any prejudice on account
of any particular personalities asso-
ciating with this movement. It is
entirely a popular, public and genuine
movement with genuine causes, Fvan
the Prime Minister, the Home Minis-
ter and the present Chief Minister
have admitted that there are griev-
ances and that there are injustices
done to the Telengana people. All of
them or many of us are only not
agreed on the solution. We are all
agreed on the basic causes of the
Telengana movement,

Now, 1 would particularly . like o
thank Mr. S. M. Joshi who has given
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us his support to the cause of Telen-
gana. But he was doubtful because
the Chief Minister sometime ago said
that it will be an interference if a
parliamentary delegation goes there.
I am so sorr, to say that even the
leaders at tue national level are not
fully conversant with the genesis of
the problem: how it is concerned with
Parliament and the Central Govern-
ment. In fact, the entire problem,
and the solution, or the decision that
has to be taken and should be taken
to solve this problem, is in the hands
of this hon, House as wel] as the
Central Government. The State Gov-
ernment does not come intp the pic-
ture at all. I would like to explain
only on that matter.

Firstly, it is a demand for a sepa-
rate State like the demand for Pun-
jabi Suba or any other State. There-
fore, it is Parliament and the Central
Government that are concerned with
it and they have to consider under
article 3 of the Constitution whether
such a demand can be conceded or
not. The demand for a separate
State cannot be granted or even con-
sidered by a State or the Chief Min-
ister or even the legislature. There-
fore, it very much concerns the Par-
liament and the Central Government.

The second point is this. It is an
agitation against the State Govern-
ment for their misrule; it is a crisis
of confidence in the State Govern-
ment. Therefore, the Central Gov-
ernment has to come into the picture
in order to remove that misgiving,
mistrust and all that. The State Gov-
ernment, when it is made an accused.
cannot become the judge to decide
the issues that are involved.

Thirdly. when the Telengana area
was merged with Andhra, it was not
merged like any other part of anv
other State as a result of the States
Reorganisation Act. Tt was merged
with a condition precedent. The con-
dition precedent is. constitutional and
other legal guarantees were given to
Teleneana people as a condition pre-
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cedent to the merger, and as a result
of those guarantees, we had to amend
the Constitution in article 371. We
may sometimes innocently ask, un-
less it ig article 371A, how can it be
an amendment. The present article
371 is a complete substitute for the
previous article that was brougnt in
1956 as a result of the SRC Act. What
is mentioned in article 371(1) is the
regional council] and so many other
guarantees to the Telengana people.
Now, the Constitution has come ‘nto
the picture. As a constitutional safe-
guard, a provision was given to the
Telengana people under the Constitu-
tion.

Then, T come to article 355. It is
the function of Parliament and the
Central Government to see whether
the provisions of the Constitution are
being worked out in a particular
State, It is the constitutional duty
cast upon the Central Government.
Article 355 reads as follows:

“It shall be the duty of the
Unjon to protect every State
against external aggression and
internal disturbance and to en-
sure that the government of every
State is carried on in accordance
with the provisions of this Cons-
titution.”

Now, the Parliament and the Central
Government have to see whether the
constitutiona] guarantees that were
given to the Telengana people as a
condition precedent for merger are
really being worked out or not. No
Chief Minister, however high or
mighty he may be, can claim any pro-
tection under the Constijtution saying
that Parliament or the Central Gov-
ernment has no authority. Without
knowing fully the provisions of the
Constitution, we may sometimes be-
lieve what the Congress Chief Minijs-
ter of a State may say. Therefore.
it is our duty to see that the Consti-
tution is being properly worked out
there.

Secondly. another statutory gua-
rantee. the Parliament hagd given i<
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in the shape of Publjc Employment
(Requirement of Residence) Act, 1957,
which was passed by this Parliament
enly for the purpose of protecting
the interests of the Telengana people,
This Act was struck down by the
Supreme Court on the 28th March,
1969. When Parliament has given
protection to the Telengana people
and the Supreme Court has set aside
that legislation, what are we going
to do? Does it mean that the whole
thing ends with the judgment of the
Supreme Court? Are there not Ins-
tances where the Constitution or
olher enactments nave been amender
3 a result of the judgments of th-
Supreme Court? Have you done an; -
thing in this regard, after this juds
ment, I ask the Home Minister. Not
only that, the State Government in
an emergency Cabinet meeting held
on the 31st March, 1969 decided to
request the Central Government, and
in fact requested the Central Govern-
ment, to amend the Constitution in
such a way as to continue the protec-
tion that was given to the Telengana
people as a condition precedent to
the " merger. Have you done that”
Have you acted upon that request of
the State Government? ' If you have
not done that, what right have you
under any concept or slogan to say
that this is a demand for disinte-
gration and all that?

Then, you must understand and
appreciate the inherent weakness of
the merger of Telengana  with
Andhra. Telengana has a population
of 1} crores and Andhra has a popu-
lation of 24 crores. So, they have
the same proportion of representa-
tion in the State Assembly. As res-
ponsible political leaders in this
House. can you expect that any legi-
timate demand of the Telengana
people could be passed by that legis-
lature with two-thirds majority oppos-
ing? Then. is it not the duty and
responsibility of this Parliament, in
the name of justice and fairplay, to
intervene in this matter, and set

AUGUST 21, 1969

Separate Telergana
[eSa)

332

right the whole thing by prevailing
upon the State Government to do
whatever is needed? They could
have called for the leaders of al] the
concerned parties and seen how best
the grievances could be redressed.
That was not done. Therefore, the
inherent weakness that is there in
the very merger has to be considered
by this hon. House. You cannot shut
your eyes to that on the basis of some
slogans.

the slogan of
We speak of

Now I come to
national integration,
integration and disintegration, We
have had two integrations so far.
After independence, from 1948 to
1950 we had political integration of
the whole country, something which
we had never witnessed in the past,
thanks to the untiring efforts of
Sardar Vallabhbhai Patel. Later on.
we had emotional integraticn in
1956 on the basis of language, as a
result of the SRC Report. The object
of SRC, which was implemented in
the shape of the States Re-organisa-
tion Act, has it succeeded in all
matters? No. On a practical applica-
tion of this linguistic principle what
we have seen is that it has failed.
So, what are we now wanting? We
say that language cannot bind the
people together for long. Emotional
integration cannot last for ever be-
cause, after all, it is based on emo-
tional considerations and not on ra-
tional or economic considerations.

Some people talk of common cul-
ture. We have only one culture.
Indian culture, common to all. Ben-
gal culture is as much my culture ax
it is their culture. To speak of a
Maharashtrian  culture, Tamil cul-
ture or TRajasthan culture is very
wreng. It goes against nationalism
and the common citizenship of this
country. If we go on harping on
thig concept of common culture. we
will be nowhere, You can aay that
Andhras were in Madras for a long
time they had some “Mount Road
culture” or Hyderabadis had the
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“Abid Road culture”; but we have
a common cuiture, that is, Indian
culture, Let us be clear on that
point.

Then, what js integration? Ig the
concept of integration that which
was determined in  Srinagar, Kash-
mir, wich s po. fully integrated
witti India, by the Integration Coun-
Can you keep 1,50,00,000 people
spposed to 2,50,00,000 people in  ihe
same State fighting every day with
each other? Where is solidarity and
where is integration when people
are in warring camps, opposed to
each other, with daily quarrels, riot-
ing, murder and bloodshed? Is that
integrationr Do you want to impose
this kind of integration or do you
want people to live harmoniously in
friendship as good neighbours with
each other which would bring about
national solidarity angd integration?
That is the question that has to be
considered by this Parliament. It is
not that we should raise any false
slogans or dogmas of integration and
thereby shut out the popular claims

and democratic demands of great
number of people.
We say Parliament is sovereign

often proclaim the con-
sovereignty of Parlia-
ment. But after all the sover-
eignty is derived from the peo-
ple. If the wishes of an overwhelm-
ing number of people of a particular
region—not a few people but
1,50,00,000 people—is not considered
objectively and dispassionately, with-
out bringing any political considera-
tions whatsoever, where do we have

and we
cept of

the sovereignty? When we do not
act .according to the wishes of the
-people and when Wwe are not

responsive to the wishes of the
people, are we democratic any more?
Can we oppose democratic demands
of the people? Can we oppose the
demands of overwhelming number of
people. not a few but crores of
people. and yet claim sovereignty?
When we do that then only the
matter is dragged into the streets and
people fight for it,
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It is our failures that are encourag-
ing agitations and violence, because
we dp not act in time. We do not
take the pulse of the people before
it becomes too late. 1t is our failure

which is actually adding to, en-
couraging and aggravating such
situations and violence all over tihe

country. In this case also we have

all failed.

Why have we failed? It is because
we have not cared=for the masses.
We have cared only for the political
bosses who maintain a very fine
balance in the Centre. We have
cared for a single man or for a
group of a few men in . the State.
We have never cared for the wishes
of the people, of more than 15
million people of the State,

What is the suffering that our
people are facing? Let us consider
it not only as public leaders or as
great leaders of great parties but also
as parents and as citizens of this
country. Let us consider that 16
lakhs of students are not going to
schools and colleges. Last year, and
again this year, they have missed
one academic year and one exami-
nation. What will be the fate of
these people? Are they really free
citizens of this country? Are they
having any democratic rights? 'fNe
are all silent on this. We are in-
volved in bigger politics and contro-
versies here. But they do mnot con-
cern me personally because my neo-
ple, 1.50,00,000 of my people, are
suffering for the last eight months.

They are living in actua] hellish
conditions, Therefore you have to
consider, whether you solve the

Telengana problem or not, how these

1-
students would go back to the co
schools and thereby do

leges and e
something to cafeguard their own
future.
= vho
95 per cent of the persons \:\
have died were students. These -tu-
dents and other leaders asked for

ely and cumu-
that the Chief
they wanted

three things, alternativ
latively: they wanted
Minister should go;
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President’s rule and they wanted
separate Telengana. The hon. Home
Minister or the Prime Minister or
the Central Government as a whole
said that except separate Telengana

they would consider any demand.
Have you considered any demand,
apart from separate Telengana, so
far? With the result, what has

happened? We
December 1968
was not started.

have gone back to
when the agitation

How would the students go back,
to the schools and colleges? With
what hope, with what achievement,
after such a great suffering, would
they go back to the unjversities, col-
leges and schools? I want to ask
you that, You have viewed this
problem from a party angle and have
taken refuge in the misguided sup-
port given by the Opposition parties,
because you said that the Opposition
was also not for it. I would humbly
correct it and say that the Opposition
parties were not fully aware of the
problem and they have become
aware of it now because a number
of hon. Memberg have -visited Telen-
gana and they were moved by what
they saw in Telengana. Now 'fhey
have very much changed their view.

How discrimination was started is
very revealing to know. From the
very beginning, you will all be shock-
to know, when the SR.C. Act was
framed and introduced in Parliament,
the new State or the corresponding
known  as

new State was to be
Andhra, Telegana. One can say
Madhya Pradesh or Uttar Pradesh

because that shows the direction or
the orientation between the longitude
and latitude. There was only Andhra
State til] 1956. With the merger of
Telengana, it was to be known as
Andhra-Telengana. I would like to
refer to the relevant Section of the
SR.C. Act to show how injustice or
discrimination started. It was all
premeditated and calculated.

MR. CHATRMAN: Please be brief.
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SHRI M. N. REDDY: [ am allow-
ed half an hour by the Speaker.

MR. CHAIRMAN: We have al-
ready exceeded the time limit. I am
allowing only Members from Telen-
gana. I want to allow as many as
possible. The Minister wil] reply to-
morrow.

SHRI M. N. REDDY: | quote Sec
tion 3 of the S.R.C. Act as introduced
in the Lok Sabha:

“Thereupon, the said territories
shall cease to form part of the
existing State of Hyderabad and
the State of Andhra shall be
known as the State of Andhra-
Telengana.

What happened then? The same
S.R.C. Act was approved by  the
Andhra Assembly on 4th April, 1956
and in the same form, it was approv-
ed by the Hyderabad Assembly on
the 12th April, 1956. But later on.
on 11th July, 1856, this name was
changed in the Joint Committee here,
at the jnstance of some interested
persons from Andhra-Telengana to
Andhra Pradesh. That is an imperia-
listic concept. Somebody said that
a hundred years ago, it was known as
Andhra Pradesh. We claim to be
democrats but we go to the imperia-
listic traditions and cultures. So, that
was changed. That is how the bet-
rayal started. It was all premedita-
ted. They wanted merger not for the
sake of merger but for all those in-
justices that were done, utilisation of
surpluses, employment opportunities
for their own men and all that.

Now, 1 would like to refer to only
one observation made by the hon.
Member from the C.P.I.(M), Shri P.
Unfortunately, he is not
fully aware of the problem. Fortu-
nately or unfortunately, in Telengana.
there is no Member represented by
the C.P.I.(M). Therefore, they may
not have full information. Added to
that, the leadership of the Marxist
Party, Mr. Sundarayya, Mr. Basupun-
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naiah and Mr. Hanumantha Rao,
comes from Andhra area and, there-
fore, they may not be having the real
picture of the problem. So, he could
say what he said the other day.
Otherwise, the problem of Telengana
is very genuine. Even the Marxist
Party cannot have a difference  of
opinion if they really consider the
problem objectively.

Another point that he raised was
that there is the landlordism in
Telengana. Fortunately, in 1950, six
years prior to merger, we abolished
landlordism. There is no landlordism
any more. We had enacted a Ten-
ancy legislation in 1850 which can
serve as a model even to the States
which are governed by the Commu-
nists like Kerala and West Bengal.
It is such an advanced land reform
measure which can very well be
copied with profit. There is no land-
lordism and all that. It is all a pro-
paganda by vested interests.

My main amendment is of sending
a Parliamentary Committee.  The
leaders, even the Home Minister, may
be under an illusion that the eight-
committees plan of 11th April con-
ceived by the Prime Minister, in that
meeting, may work wonders. Because
all of them were busy with other
things, he may not have had an occa-
sion to examine it very closely. I
may tell him how it was done. A

meeting was announced by the Prime.

Minister on 5th April when the Chief
Minister came here. He returned on
the 6th. On the 6th he rounded up
hundreds of leaders all over Telen-
gana who were associated with this
movement under the P. D. Act. On
the 9th he sent to Delhi for talks his
three old Congress cronies, Dr. Chenna
Reddy, Mr. Ramachandra Reddy and
Mr. Chokka Rao as if they repre-
sented Telengana in those days. Thesc
arrests under the Preventive Deten-
tion Act were declared as illegal and
against the interest of the public by
the Andhra Pradesh High Court, by
a Division Bench, on the 24th April.
All of them were set free.
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In this connection I would like to
point out how Mr. Chavan forgot his
own solemn assurance given to this
House when the House discussed the
Preventive Detention Bill last time
that it would not be used for political
purposes. I am quoting only one
para. Mr. Chavan said this on
November 29, 1866 in the Lok Sabha
a few days after he had become the
Home Minister regarding Preventive
Detention Act:

“One can say so, but it was not
meant or it was not used against
any political party as such. It
was not used against any
ideology- as  such and it
will not be used against
any ideology or any politi-
cal party. I would like to give
the assurance with all the sin-
cerity that I can command that
this Act is not meant to penalise
or suppress any particular politi-
ca] party or any political ideo-
logy or any thought...”

He was so kind and liberal!

“...any thought, political or
otherwise, in this country.”

Now what has his Chief Minister
done? The Preventive Detention Act
was used by the Chief Minister to
arrest hundreds of persons who were
associated with this demand, who
were demonstrating peacefully and
holding public meetings. Many per-
sons were arrested under section 151
of the Cr. P. C. I am a practising
lawyer and I know when the provi-
sion of section 151 Cr. P. C. is in-
voked. It is invoked against poten-
tial criminals and not against politi-
cal leaders or public workers. We

have no  political leaders in
the Praja  Samiti; they  are
all public workers. Under section

151 Cr. P. C. some 25 to 30 thousand
people might have been arrested and
later sections 107 and 109 of the Cr.
P. C. were applied. So far, there has
been np inquiry into any police firing
whatsoever and into any police ex-
cesses. I want to ask whether there
is any democratic functioning in
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Telengana. Mr. Chavan may please
hear me because you may not be fully
conversant with all this. The elec-
tions which were to be held last’ year
all over Andhra Pradesh for pan-
rhayat committees were postponed by
an Ordinance: the term of those pan-
chayat committees was extended by
one year by an Ordinance. The elec-
tions to Samitis were also postponed;
the term of the Samities was extend-
ed by an Ordinance. Sp also, the
term of Zila Parishads was extended,
because otherwise all these would be
stormed by Praja Samiti people. The
term of the Hyderabad Municipal Cor-
poration was also extended by two
vears, so that the same persons who
were there could continue. There
wa: only one standing committee.
Elections were to be held on  Ist
August. Ther had already put nine
corporators who were wanting sepa-
rate Telengana into jail under the
P. D. Act and under section 151 Cr.
P. C. Still the ‘separate Telengana’
corporators had a two-vote majority
and the elections for the standing
committee were to be held on  1st
August. Those two corporators were
sitting in the chamber of the Mayor
on that day. At about 11.30, the
police entered the Mayor's chamber,
whisked them away and put them
under detention, and after half an
hour the elections were held and the
‘integration’ got the majority in the
Committee.

17 hrs.

I would like to refer to a news item.
I am referring to the popular even-
ing daily paper ‘Pledge’ of 1st August:
“With Men Behind Prison
Integrationists Make Hay.”

Where is democracy? Has it
not been butchered in Andhra
Pradesh, are some of the ques-
tions being asked by one and all
after they heard the manner in
which the election of members to
.the Standing Committee of the

21, 1969 Separate Telengana

M)

34~

Municipal Corporation of Hydera-
bad was held last evening.

In a House of 94 . . etc. etc”
The papers which were favourable to
the Chief Minister said that the in-
tegrationists swept the polls in the
Standing Committee elections. How
did the;' sweep the polls? This is the
real truth.

It is said that the Chief Minister
will step down when normalcy is
restored. That everybody knows be-
cause Mr. Kamaraj and Mr. Nijalin-
gappa came there on the 5th of July
and re-installed the Chief Ministe-
and put him on the ‘gaddi’ and acted
like Laurel and Hardy. Now what is
happening there? When the Vice-
Chancellor, who was appointed by the
Chief Minister, was asked by press-
men as to when he would open the
colleges for the students, what a
wonderful reply he gave! He said ‘I
am waiting for a signal from the Chief
Minister’. What do you mean by sig-
nal? He said ‘I cannot open the
colleges without there being normally
and Chief Minister said that he would
step down the moment normalcy is
restored. The moment Chief Minis-
ter steps down, I would think that
normaley js restored and I will open
the colleges’. That js reported in the
Indian Express of 31st July. This is
the situation prevailing in the Telen-
gana area.

I will not take much time. My
amendment js for the appointment of
a Parliamentary Committee. In pass-
ing I would only mention one thing.
These 8 Committees plan was an-
nounced on 11th April. We wanted
only a single committee. They did
not agree. They appointed 8 Com-
mittees while we wanted only one
Committee. If Mr. Chavan had time
and inclination, let him examine these
Committees to see whether they are
legal because in my view, they are
illegal and unconstitutional. I am
saying this with all sense of responsi-
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in this regard. They have .not ap-
pointed  these Committees under
the Commission of Inquiry Act.
The  Prime Minister said  to
these  committees  ‘You go  there
and do this’. This statement was
drafted by Mr. Huskar and Tuskar,
that is, by Mr. L. P. Singh, the Home
Sceretarv. This was drafted without
knowing the provisions of law. A
Zommitlee was appointed to examine
whether the Constitution can  be
amended. They examined it in Bom-
bay. They said it cannot be amended.
But the Home Minister has no
courage to say to the House till this
day that they have said so.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): I
just want to say one thing here. The
hon. Member is very well informed
on this matter. When this question
was asked of me in the other House,
1 said what were the recommenda-
tions. The hon. Member is trYing to
keep himself acquainted with what
happened in Hyderabad. He should
also know what happened in Delhi.

SHRI M. N. REDDY: | have read
the proceedings of that House also.
But vou only said that certain ad-
ministrative arrangements are being
worked out, but the Committee have
said—this is my information—that
Constitution cannot be amended. The
State Cabinet also said that the
Constitution should be amended. This
they decided on 31st March  1969.
Wanchoo Committee said Constitution
cannot be amended. All right. We don’t
want separate Telenganu; you restore
the position to pre-28th March posi-
tion. We are not mad people. What
we are saying is this. We want that
protection should be given to the
Telengana people today. You have to
restore the position as it obtained

prior to the supreme court judgement ~

on the 28th March and you have to
- restore the status quo ante. Are you
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going to do that? Let a parliamen-
tary committee examine whether that
can be done. How can you resist
this demand? You have given these
things. Merely because court has set
aside, how can you take away those
things?  You restore the position to
Teiengana obtaining prior to 28th
March, 1969 on which  date
the judgement was given strik-
ing down the safeguards. Since
we know that that cannot be
done, let us®  separate with
good relations, in good humour, as
good and brotherly neighbours. This
agitation should not continue upto
1972. Whether anybody wants it or
not, the people are going to have
separate Telengana in 1972; they will
fight the election on that slogan.

About this Parliamentary Commit-
tee, I requested the Speaker last
time on 1st April: while replying the
Home Minister was good enough to
say if it was unanimous demand it
can be accepted, and he said, if
Speaker appoints such a committee
the Government are prepared to give
all cooperation to it. The Speaker
said. all right, I would decide about
it. The next day Shri Brahmanada
Reddy came here and said, this com-
mittee cannot go there and everybody
got frightened. The next day Spea-
ker said, I am going abroad, he will
leave th~ maiter in the hands of the
House 1iseif and the Deputy Speaker.
After 2 or 3 days Mr. Vajpayee moved
a motion. I think it was on 8th
April. The motion was discussed.
The Home Minister or some other hon.
Minister wanted Mr. Vajpayee to
withdraw the motion because Prime
Minister was calling the conference
on 10th April and she would talk
with opposition leaders ind take them
into confidence and see that some
workable formula can be adopted.
That was the Governrment stend.
They had committed and they had
agreed to extend all coopcration to
the Committee if it was appeinted.
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[MR. SPEAKER in the Chair]

In respect of Assam what happen-
ed? A Parliamentary comwitiee was
appointed, known as parliamentary
delegation to Assam. I think it was
on 8-8-60 under the Presidentship of
Shri Ajit Prasad Jain. It was set up
to inquire into the disturbances
which took place in Assam, as also
the language disturbances between
Assam and Bengal people; there was
no separatist demand for having a
Suba or a State; but still a Committee
had gone there; it had given a very
good repert; and certain

measures
were taken because of that report,
Everybody knows this. i am just

quoting precedents to show how they
acted in the past. Are we sincere to
ourselves? Or, are we hypocrite
politicians acting according to our
convenience and interests o sujt the
moment? So, in the past we have
done this and how can anybody pre-
vent now such a thing being done?
Will it not be discrimination? If you
prevent such a thing being done to
these people; will it not be a discri-
mination not only by Andhra Govern-
ment but also by the Centra] Govern-
ment?

Another instance. A parliamentary
committee known as Parliamentary
Delegation to NEFA was appointed
in 1966. Mr. Krishnamoorthi Rao
was Chairman. They gave a report.

Another jinstance. For the Punjabi
Suba, you all very well know, a com-
mittee under the Chairmanship of
Sardar Hukam Singh was appointed.
They went into the whole question
and gave a report. Mr. Dwivedy is
well aware of it. He was associated
with that. Then  ultimately the
Punjabi Suba was formed. Without
meaning any disrespect, I would say
that on 28-8-61, the late Shri Jawa-
harlai Nehru said in this House that
the demand for Punjabi Suba was a
communal demand.  But the great
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leader, Sant Fateh Singh, converted
this so-cled communal demand into
a national demand, a secular demand.
A committee was appointed  whici
went into the matter and made re
commendations. We have now three
States—Haryana, Punjap and seme
districts of the old Punjabp guing to
Himachal Pradesh. It is actually a

trifurcation of the erstwhila Punjal:
State.
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In the case of Bombay, what hap -
pened? Shri Chavan was Chief
Minister then. In 1956, censequent
on the SRC recommendations, it was
saig that the metropolitan city of
Bombay would be centrally-adminis-
tered. Shri Chavan used to say, that
in spite of the Samyukta Mahara-
shtra Samity, “the bilingual State had
come to stay.” But after three years,
after killing 105 people in the agita-
tion, a stage came when 180 MP:
headed by the late Shri Feroze Gan-
dhi addressed a letter to the Prime
Minister that the idea of the Cent-
rally-administered territory for Bom-
bay City should not be there. That
wag acted upon by the then Home
Minister, the late Shri Pant.

Later when Shri Chavan himself
found it difficult to stay further as
Chief Minister, he advised the Cent-
ral Government that the experimen!
of bilingualism had failed during
these three years and there should
be separation. A nine-man committee
under the chairmanship of Shri Pant
was appointed. They recommended
geparation of Bombay. Wha! were
the words used in the Congress Work-
ing Committee resolution of 4 Decem-
ber 1959:

“In the context of the develop-
ments that have taken place, the
reorganisation of the present
State of Bombay involving its
division has become necessary”.

In the context of what is zoing on .in
Telengana for the last 8-9 months, in
the context of the Supreme Court
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judgment setting aside the guaran-
tees given to Telengana, in the ccn-
text of inaction and apathy shown
by the Central Government ang other
leaders in regard to doing justice by
Telengana, has it not become desirable,
necessary and inevitable to have
separation sooner than later?

Iy the case of Goa, with a popula-
tion of 8-9 lakhs, the principle of opi-
nien poll was accepted, Tbherefore,
in the case of 1 crore 50 lakh people
of Telenganz, 1 do not see why it can-
not very well be accepted.

Let us not stand in the way of the
people. People have become  very
conscious, very mature. They know
more than 've do today: Slogans or
dogmas to hoodwink them or throw
dust into their eyes will not avail.
Let us not talk of so-called integra-
tion ov disintegration or aational <oli-
darity. but go in for a just and practi-
ca! sotution, Let us consider the pro-
“lem on its merits without importing
extraneous considerations into it. 1
the Goverrmient talk to the real rep-
resentatives of Telengana without
minding the reactions and attitudes of
the bosses, if they start minding the
masses and not the party bosses, a
solution is easy.

The =o0-cal'ed autonomy of States or
{ederation idea has been -anvassed.
We are forgetting the onstitutional
history of cur country. There was
na federation prior to 1919, When it
was brought in 1919 as a move to
suppress the majority, it was rsisted
by all Congress leaders. 30 where is
that federation idea? Was .ny State
independent and ever agreed to sur-
render its independence to form this
king of federation as in US.A? So
‘that will not work. We have become
wiser and we have seen things. We
can read through the minds of Shri
Chavan and other leaders >f the Cent-
ral Government.

1 say to him: Be frank and be sin-
cere; do not continue -this strugale
and bloody clashes resulting in the
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loss of innocent lives..............
(Interruptions.) 1 appeal to the new-
ly found conscience of Congress Party
to Mr. Chavan to search his h "

5 heart
The only test for Mr. Chavan :s wha{
he did in the case of Bombay; he has
to act in the same way in regard to
Telengana. Otherwise they will all
be known as provincial leaders, not
national leaders. This is a decisicn
that should be taken as a statesman
does in the interest of the ration.
They should not consider how it
would affect some State. Unfortuna-
tely we are all provincial leaders:
there are no more national leaders.
At least on national issues, we should
think of the national interest and in
solving national problems. One should
rise to be a national leader. Once
again I appeal to Mr. Chavan to
accept a Parliamentary commitice be
cause there is no reason why Govern-
ment should not accept a parliamer-
tary committee. You see for ycur-
self; you go with an open mind and
if vou can satisfy the people that
withou! a separate Telengana the
problem coulld be solved, we 1re pre-
pared to accept it.

SHR1 HANUMANTHAIYA (Banga-
lore): I have not been participating
in the debates of this House for some-
time now. Today I have been com-
pelled to speak out. not by the issue
of Telengana alone but by the citua-
tion confronting the country. In the
last few years grave problems have
arisen in almost every part of the
country and we find that they are
not dealt with in time; impartial
assessments are not made and proper
remedies are not applied. Meny a
time events drift because of irrele-
vant considerations. If our country
had tried to solve various problems
that arose on the basis of objectivity
undiluted nationalism and impartia-
Nty in ‘approach. problems which
seemed almost insoluble would not
have defied a solution. and dogged
our footsteps.

went . to Nﬁ}ni-
Hindu strip-

The other day I
caranya. According. to
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tures it is a holy place where it seems
all our Puranas were written. Sume-
body told me that there was a yood
saint there and I had a talk with Lim
in simple language he askeqd me: how
long can Ccngressmen go on using
lathis and »olice and zZovern this
country? Candhiji wanted to see
that people vnanageq their own affairs
on the basis of non violence ang per-
suasion. Ncw every day things are
happening which compel the Govern-
ment and the police to use torce and
violence. Is this the kind of Swarai
that Gandhiji and all of you fought

for? That iy what he asked. 1 came
away in a p:nitent mood.
Everyday we see the paper. There

is firing in some place or other, some
beating and 1l kinds of violent things.
I am not lolding the Government
alone respsnsible. It is not the
Government that takes initiative in
using violence. Some crowd of per-
sons takes to violent methods ang the
Government necessarily intervanss to
bring it under control. Why do these
things happen®

In human relationship, especially in
the political world, problems ara»
tound to arise. It is only because
oroblems ar:se that we constitute a
government, that we have a Parlia-
ment, a legislature, so ‘*hat they may
immediately, without loss of time,
apply remedies objectively and im-
partially. It is exactly here where we
have not comme up to the expectation
of the people; we do not apply reme-
dies either impartially or objectively
or in time.

Most of s here including hon.
Members of the Govermen: have
fought for freedom. Freedom did
not merely mean freedom from for-
eign rule or from a set of people.
We wanted a system of Government
where people’s voice should prevail
where people would enact laws for
thesnselves, where people, even if
they committed wrong. aceording to
Gandhiji, mist have the right to go
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their own way so that ultimately
they may correct themselves. None

of us has the moral or the constitu-
tiona] authority to assume that we sre
the lawmakers that what we think
must be the thought that should ver-
vade the »ninds of the 530 million
people.

I have been in the movement not
only for freedom but for the forma-
tion and reformation of the provinces.
I have been seeing all this.  There
was, once an opinjop in the Coagress
circ'les and also in the parliamentary
circles that linguistic Stawes should
not be conceded. The best of jeaders
in those days thought that it would
not make for unity and integrity of
the country and that it would intro-
duce some kind of disturbing atmos-
phere in the country. But the pres-
sure of public opinion was so great
that ultimately it had to pe conceded
The first State to be conceded cn
these lines was Andhra Pradesh it-
self. It was also born out »f violence
there. As vou know, leave nlone the
death of Potti Sriramuluy, trains were
looted and burnt in several tcwns of
Andhra. The then Prime Minister
thought it was far better to concede
the demand of the people and bring
about peace than to go on acclimati.
zing the people in the ways of vio-
lence. rebellion and disobedience. The
linguistic States came into existente.

Then there was a resolution in the
AICC that only one State, ramely
Andhra, could be formed into a lin-
guistic State and the rest of India
should remain as it was. 1 got up
and opposed it, and asked. why do
not apply the principle to the other
not applv the principle t, the uother
areas. Ultimately, that principln was
acrepted and the States Reorganiza-
tion Commission was appointed.

So, the basiz or the motive force
for the reorganisation of States along
linguistic lines was the opinion of the
people: the feeling of thg people.
We have no right to judge that a set
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of people think wrongly or rightly.
If you begin to think like that, you
will ultimately end by being a Hitler
or a Mussolini: that what I think is
right and what the opposition thinks
is wrong. We have reached a situa-
tion where the evolution of political
leadership in this country has pecome
undemocratic; at best, it is plutocratic,
that is, a few people posing as the
real representatives of the people.

AN HON. MEMBER: Plutocratic

means rich.

SHRI HANUMANTHAIYA: Rich
in political power; take it in that
sense, As quoted by my hon. friend—
I do not want to take the time of the
House by repea.ing them all--in all
that you have done, it is not z single
policy or impartia] approach that
counts but it is the pressure of a
particulay individual and u particular
set of people that is ultimately count-
ed. Therefore, I would say this: a
Minister takes the oath, it is to the
effect that he will do justice to all
manner of people without favour or
i1l will. Let that high appioach be
the approach in the matter of solving
this Telengana problem or any other
problem.

We should not go on tninking in
terms of our personal power, prestige
or continuance in office. We are Lere,
not for the purpose of selfish ends,
not to perpetuate ourselves in office,
but to do justice to all kinds of peo-
ple, as we have taken an oath in a
solemn manner, to do that If we
adopt that high approach, the
approach imbedded in the Constitu-
tion, you wil] find that if 3 particular
set of people want a separate adminis-
trative unit, we do not get alarmed
or start thinking that these people
are going the way of national disin-
tegration.

This very argument was advanced
ad infinitum in the case of Haryana
and Punjab, that this nation wil] be
disintegrated- if Punjabj Suba is con-
ceded. But, ultimately, it has been
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conceded. I do not blame anybody
for that. But, has it affected in any
way the integration of the nation?
We imagine rmany a time that a parti-
cular force may adversely affect our
leadership at some future date and.
therefore, we get alarmed. But.
leadership depends upon more sclid
qualities which inspire confidence of
the people. These 'manoeuvres which
are made from time to time fall like
a house built with a pack of cards.

I do not want to take sides on this
issue. I am not advocating that
Telengana should be conceded strai-
ghtway. Nor would I say that the
unity of Andhra should be maintain-
ed; that is-not my case. I would
only like the government to apply
the formula of popular sovereignty.
the will of the people. If the people
in that area feel that they should have
a separate administrative unit, there
is no harm in conceding that demand.
If the majority of the people want to
remain as united Andhra, let them
continue; we have no objection. But
an opportunity must be given to the
people to express their opinion. It
may be an opinion poll, or an election.
or a parliamentary committee or 2
commission. So far as the means; is
concerned, I leave it to the good scnse
of the government.

For eight long months the people
have gone on agitating. 1 do not
justify all the violence that has taken
place in the Telengana area. Dr.
Melkote recounted facts and figures
to show how the people of Telengana
are suffering. At the same time, be-
cause he has become emotional, he
has not disclosed the other side of
the case, how many trains have been
looted and burnt, how many buildings
have ~ been destroyed, how many
policemen and public have been kill-
ed or wounded. Therefore, both sides
have taken to wayg that are not de-
mocratic, that are not legal.

However much I may disagree with
the Home Minister personally, I place
great faith in hig innate good sense.
common sense and anxiety to solve
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the national problems at a national
level. Eight long months delay is a
sin committed by this Parliament. We
are the forum of the nation and we
have gslept over the issue for eight
long months, allowing things to drift
in their own way. This is not the
way Parliament has to work. We get
excited over minor matters; we de-
bate for hours and hours and abuse
one another. But here is a case
where one and a half crores of peo-
ple have been writhing in pain and
suffering and this is the first time we
have ever had an impartial discussion.

Those of us who are charged with
the responsibility of maintaining law
and order should not take it in the
sense of us¢ing police force or military
force whenever the occasion arises. It
i+ the positive aspect that we must
consider. We must give room, occa-
sion to people to express their grie-
vances so that they may not have to
rebel or revolt in that way. For
eight long months these people have
suffered. Whethey it is the agitators.
the police or the public, they are all
our people. Therefore, I do not want
this suffering to continue any more.
Iimnmediate application of the remedy
i+ the thing that justice and humanity
call for.

Then, there is the a“gument that if
you concede Telengana, floodgates will
be onened. Yes, Sir, as everyone
knows. floodgates are meant to be
opened when the floods come over-
flowing; otherwise, the dam itself will
burst.

1 recently read The Last Days of
the Moghul Empire by Sir Jadunath
Sarkar. 1 advise Shri Chavan to read
that book. The Marathas, the Pesh-
was, were on the scene. If the
Marathas had behaved a little more
wisely, there would not have been a
British  Empire here; there would
have been a Maharashtra Empi-e in
India. They took a very parochial
view, a personal view, a view -that
their view must prevail against <he
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wishes of every other sector, whether
it was the Rajputs or the Jats.

Therefore, every time if any State
or any area or any leader in India
takes one's own view as the correct
one, as the one that should be im-
posed on others, it will ultimately end
up in bad days for this country.

Here, floodgates have to be opened.
If there are two Andhra States, India
is not going to suffer in any way. If
there are two or three Maharashtra
States by dividing up the present one,
India will not be destroyed. If there
is Gujarat divided into Saurashtra and
Gujarat, it is not going to end India
in ruin. It is merely administrative
re-arrangement, contemplated in the
Constitution.

The Constituent Assembly has made
provision—we have made that provi-
cion; I  was in the Constituent As-
sembly-—when occasion arises, for re-
adjustment of boundaries between
State and State, for creation of a new
State, for the abolition of old States.
All these had been taken into con-
sideration. We had taken note of the
tendencies that might arise in future
and have made provision for it. The
founding fathers. whoever they were,
haqd anticipated the developments and
had made provision for it. Now, for
us to get up and say that a set of
provisions made in the Constitution
should not be implemented or that
we should stand in their way, is
neither constitutional nor mora] nor
patriotic.

It may be, if we adopt the high
level approach of considering pro-
blems objectively, the people them-
selves may not want two or three
Maharashtras; thev may themselves
not want Gujarat and Saurashtra se-
parately, Therefore it is the positive
affection of the people that hag to
be the governing factor in the matter
of making a State remain one or two
and not the imposition of the  will
from Delhi. It is this that .I am
objecting to. - Everywhere it is known
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and it js believed that only three or
four leaders make up their minds,
decide whether a State should be
divided or should rot be divided and
then easily take up this argument of
floodgates being opened. If this flood-
gaie is not opened when the floods
are very high, it will not only wash
away the dam but with it maybe,
all of us will be washed away. I do
not want that great tragedy to take
place.

The most fervent appeal 1 want to
make i that if the Government of a
few leaders cannot take a decision, if
they hiave got any impediments in
their way—personal, politica] or
State—let it be left to the free will
and the free vote of this House. I am
sure the free vote of the House will
make an attempt to be more objective,
more national and more impartial
than any decision given by me in
particular or by anybody else. After
all, Parliament will exercise its autho-
rity. 1 am sure, this big number of
520, even as the big electorate in a
constituency, will ultimately do jus-
tice to the problem that faees the
nation. Therefore, I am sure, having
taken note of all these things, the
Government will here and now make
ap announcement which will lead to
the immediate solution of the  pro-
blem  which is, not only putting
Telengana into torture but the rest of
India into anguish.

witwe FEHvwTaERT (TR ) weas
wEET, 3 e F ar § o sHwme
feafe & ar? & a9t Y @ & 59 @
fa=dt & arerar gfeww 2 foe ot 89 aw
FT AT arer fFar & feed § S T IR
Ao A g R F A
TR, R FAET FEA F A A
A AT AT TH ATE F |

TETH WEISY. UF & WINT I
v, oF g gegpfa ¥ o AT F FuT
Y & TI Ag € 1 9 A A
1937 (A1) LS—13.
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Tt Fifarn e g § e g
F gzt a1 99 g§ 9 § avadt
a #g1 5 ofs Ty &, ot wgAT 3

ar sreEE it oA W €7 &
a am wgm omgAT g
What will be the ageny of the

couple who have been separateq by
circumstances for a long time if, after
re-union, they have to think of sepa-
ration? How will the couple shud.
der at that thought?

FAT FT T Hv ag femfa &
STeey 5T TRAETH MG FTAGFE | S
A gz ma & A fqww &
# gfogr® % 91T T 91T A7 9397 R

g

S

“While the name of the Andhra
race was first mentioned over
3,000 years ago in ihe Aitareya
Brahmana, from the third century
B.C. onwards, their empire ex-
tended over a major portion of
India, far beyond the areascom-
prised in the Andhra Pradesh of
today. The Andhra Satavahanas
who ruled for 44 centuries
beginning from the 3rd century
B.C. had a highly developed sys-
tem of administratien comparable
to the Mguryen as described by
Kautilya. Then came the Ikshva-
kus who ruled over the Krishna
and Godavari valleys with their
capital at Vijayapuri where the.
giant Nagarjuna Sagar dam is
now constructed. That was an
e-a when the Mahayana Buddism
flourished with Acharya Nagar-
juna presiding over the interna-
tional university at Sriparvatha.
Then came the Chalukyan kings
followed by Kakativas in the
twelfth century with Warangal,
also known as “Andhra Nagara”
as their capital and extending
their sway upto Nellore and
Cuddapah districts, for about two
centuries.”
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[T weT FrEEAT)
ag»#ﬁm I F1 AT shEre
£:1°3,000 9T & WIAATE TeFIHT
YT FTHATE AT F CF G | Aoy
# sfagra @R T A WIOH AR
g | FIAATE TR A Y sFrTew
¥ FHT MALST 7F AR AET T T
T | A HOATARATE wrA i
WamrArTeF @ 1 R amew
F A F I E AT AR FAT-HAT
31T | qEATET ST A FIAT TSy
F ¥7 FaC @ ¥ fog i AW A
* SYETHAR ¥ FH F ALY T HT 6T
aagdt warst # ? faar ) Ay gwmw
F e ¥ a2 7 for we g e
Fea & | 7 fom & wiw & oo AR
e F waSh T g ¥ ] femr
Fh dee fefgme w23 €1 @
FTO F AT AR F7 e & & fawr-
FAGAT | AT I Eqdadr A AgrS F
TG FT A AT FITT Y Forery
15 AT e IAATRT | qg AR
ST & A F 3 g T ) g3
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T qTe W AT g A Y AT AIH
g1 9% TET B SR & gEw
FEy e ¥ ¥Fw S ogaw
FATIAT HTRINT I T | HEW
¥ 93 ATRINA AN #T ST &
faare asga § 1

st Wo Aweawn (fafzdz) - 12
qTH IF TAEr Al gEr !

sl AeiwiET: 12592 § g
ARTE 1 H g o Far e g fRag
yega SRR A} dwEt &, fafgg
@Y ETREl WX g qeAa
FTE I @F A9 € SHH qw W,
FI-aT qF arer Wt § T fasrAwarer
AR T & /X ST gAIR AT AR
§wgr fawr ¥ AT A § 1 H g W
S & 7T FATE 5 ag w ark w Wi
FLETC | TF TTF FgT o147 § o g9
=1 7 feu 1w fe wro qedT
GRS BU TR L S (zamem).....
F  sefear wa wfem o

She has got a school there, an insti-
tution to which  Government gives
grants, and the school children are
taken and put in the Satyagraha. I
know about that satyagraha. I know
the sentiments of the people. 1 did
not want to attack personally, but
since she interrupted, I had to say

& fawed ¥ T AT Y 9 T 6
gt 1 A g ol A 77 w=m g
g€ | smEd 19 F A g ¥ gfa-
fafedi #r ot 355 g€ v@d W @
FTE w1 Ed AT T S

@Y, T fammer ST qEouwodTo FqTE this.

& 7 I & off SEH SETEA § ) TN
7T €

“With the formation of Andhra
Pradesh State on 1-11-56, the
long-cherished aspiration of the
Telugu-speaking people for having
a State of their own was achieve-
ed.”

2N s f5 w-afos el
s fx Jem effen digw wegfeer
FAT | AT IFER ey fRU g

Ty HwAT gAY T @w FEw fE
fear w=w & F=v gamg § & A
framr A srdar fem oAt & 7 @)
Y N T FAT T 79 WY qF oA
¥ OFT AgTAg AT ST # )

st Sfto Fwewwit c AZ B
5 A FaT FF A F@TE 1 AT AY
AT AT MU E | wE A W@ E )

wiysiolY wetwTERRT ST 99 <R
(zaaar)....... ‘
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oew wgEE ;A1 AT 99 WY

SHRIMATI LAKSHMIKAN-
TAMMA: 1 know the sentiments.
It is a conspiracy against the
people  of Telengana by  the
vested  interests and corrupt
politicians. So 1 want to save the
people of Telengana from the cons-
piracy.

weqw AgEw - w9 e § e
T mfE & T

et S Ty
AaFTfEd s @ g | & wEdr
zfEgmaz f17 wEr ) T Wiw
Frfed fF £17 A5 a9 77T 8
Onc day a driver without licence

was driving a jeep going to the jail.

SHRI G. VENKATASWAMY: I am

a Member of Parliament. She does
not know anything.**

SHRIMATI LAKSHMIKANTAM-
MA: *x (Interruptions)

SHRI SURENDRANATH DWIVE-
DY: That word is unparliamentary. It
should not go in the record.

MR. SPEAKER: Please don’t
your temper.
punged.

lose
That word will be ex-

SHRIMATI LAKSHMIKANTAM-
MA: Please get it investigated. There
was an unlicensed. . .

SHRI C. K. BHATTACHARYYA
(Raiganj): Mr. Dwivedy told you just
now that it is an  unparliamentary
word and it should not be allowed to
remain in the record.

MR. SPEAKER: I have already ex-
punged it.

SHRI C. K. BHATTACHARYYA:
Yesterday the same word was used

**Expunged as ordered by the Chair.

SRAVANA 30,1891 (SAKA)

Separate Telengana 388
(M)

repeatedly by Shri Jyotirmoy Basu in
relation to Shri A. K. Sen.

N Wy wwR (FraiT): wea
g, A eEeT R T Y | faar
oL g I gHaAT T )

weaw WERA . AIST AT FEAT
w2 | ag wg Qfad fF gy S
A4V T, T FETE |

The word is definitely unparliamen-
tary. Wherever it occcurs it will be
automatically expunged.

SHRIMATI LAKSHMIKAN-
TAMMA: In this particular thing
there iz an allegation, a serious allega-
tion and it is my duty and it is the
duty of all members of Parliament to
see if anything was wrong and if the
iife of an hon. member is invclved.
The person responsible should be
punished and so I request the Minis-
ter to investigate into it and
bring out the truth to the House.
We do not know what it is, whether
it is correct-or not. There is the
other version also. We want to
know the truth. The other version
says that it was an unlicensed dri-
ver driving a jeep with 15 persons
and the same people who were enco-
uraged to throw stones by satyagra-
his at other threw stones at them, and
the driver lost control. There are
two versions. I do not want to give
my opinion. How am I competent?
The life of an hon. Member is invol-
ved. It is our duty to see how such
things had happened and the guilty
persons should be punished. Let
there be an inquiry into it.

SHRI SURENDRANATH DWI-
VEDY: Let a Parliamentary Com-
mittee go into it.

SHRIMATI LAKSHMIKANT-
AMMA: I do not want to go into
the details of those lapses and
Gentlemen’s Agreement and what
happened to the 8 points proposals of

the Prime Minister and all that.
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[Eioil S eas N
woHg YR FhradT i Fart §
FH TA g 7 ogEE A ¥ &
saTeT Adt FET WA g & wee
¥ qear At § 5 dda fedt ot
vsfafredam § 21 g9y § | o F
F & 77 & faate) a2 Fea7 e
T E 3T AR F F g & wiw
T AR § 5 27 awearsi 71 95 7
Soert w1 TifgT 7 fF faar T am
frar 53

T WA AT G SN Fa
f& 10w faeandf & foaaY gg1$ =1
FETEAIE | HqeaT At frsay
I FWE | TRt aFfragi ¥ anga
AT T AT N Fegwy § WA, w9
faediipe & Jmav o 8

oS owEat (gARR) ;oA
Tz o WET & | ug fadidr &
T FAHE 3 |

=Rl FeRTRIERT  agT F aTRH-
qrgT &1 EZeRe § fr w0 95 wfawa
faamdt At & ST ATed § AR I

SHRI M. N. REDDY: Which syndi-
cate?

SHRI M. V. KRISHNAPPA (Hos-
kete): There are various syndicates,
all-India syndicate; Andhra syndi-
cate; Myusore syndicate and in every
province there is syndicate.

SHRIMATI LAKSHMIKANTAM-
MA: It has come in the papers.
I have read it. You can ask the
Vice-chancellor.

SHRI M. N. REDDY: That is why
we wanti a Parliamentary Committee.

SHRIMATI LAKSHMIKAN-
TAMMA: If the will of the 5 per
cent of the students were to  prevail
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against the will of the 95 per cent of
the students, is it democracy? 95 per
cent students wanted to go to the
classes and 5 per cent were engaged in
agitation. What is to become to the
fate of the country? What ig to be-
come to the future of the State, to the
future of the nation? I can show my
fist. . . .

SHRI M. V. KRISHNAPPA: We
are all afraid of it.

AN HON MEMBER: We seek pro-
tection.

SHRIMATI LAKSHMIKANTAM-
MA: The other day there
was a meeting in my constituency.

50,000 people were there who are for
integration. All are not for separa-
tion. Why do they set fire to petrol
bunks, why do they incite people? I
have visited many shops; I have talk-
ed to shopkeepers. What are they
saying? They are disgusted with the
agitation. There will be mob fury
against agitation. They are organis-
ing and doing so many things, Be-
cause agitators resort to violence,
Government resorts to firing; some
people will have to die. This crime
of death of so many innocent chil-
dren, they may be my children or
somebody else’s children, is very
serious. Telengana should be saved,
should be protected, from these indis-
creet decisions of the corrupt politi-
cians. Why do vou want to use chil-
dren. as gunfodder, why do you use
violence, petrol, stones. Is this the
way of functioning in a democracy, I
ask. Mr. Krishnappa was talking
vesterday about jail prisoners and
saying Mr. Brahmananda Reddy was
in jail but not Chenna Reddy....

SHRI M. V. KRISHNAPPA: T ask-
ed who is in jail. whether Brahma-
nanda Reddy or Chenna Reddy, be-
cause police was surrounding all of
them. Co

SHRIMATI LAKSHMIKANTAM-
MA: T can answer that. Even before
thay what happened? Some children
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were killed in police firing, the pa-
rents of children, the mothers, lots of
these people went and raided Chenna
Reddy’s house and said, you are res-
ponsible  for killing our children.
This mob fury he could not stand.
He was not even staying in his house.
He vacated his house out of fear.
He was in another house. He insur-
ed that house, I was told, and was
staying with somebody else, from
which he was arrested. Sir, I cannot
allow the fate of Telengana to be
decided by vested interests. These
goondas should not be allowed to
destroy democracy.

SHRI M. N. REDDY: On a vwoint
of order. I take serious exception to
this. If every Congress leader is a
goonda—because it is all created by
Congress leaders—if she accepts that
all the Congress leaders are goondas
and rowdies, we will accept that,

SHRIMATI LAKSHMIKANTAM-
MA: The hon. member was talking
about what Shri Brahmananda Reddy
was doing during election canvassing.
What was its relevancy, I do not
know.

Hyderabad has a history of goon-
das. There are about 5,000 of them
trained, brought up and maintained
by some of the business people. 1
am not talking of the political goon-
das. That is a different thing. But I
am talking of the real goondas paid
and maintained. During the Razakar
trouble, these goondas were main-
tained by Marwari businessmen to
provide for the eventuality of com-
munal troubles breaking out. When
there was communal fight, they used
to make use of these goondas.

Another thing is that these people
were lending money at very high
rates of interest to small business
people in Telengang and to farmers
at the rate of 30, 40 or even 100 pker
cent, Then for collecting the interest,
they had to employ goondas. Tbey
were pressed into service for this
purpose. When the Andhras came
there, the situation changed. The
Andhras are enterprising people. They

SRAVANA 30,1891 (SAKA)

Separate Telengana 362
(M)

were lending money at 2 and 4 per cent
on easy terms. So those people found
in the Andhras their enemies and
competitors. They wanted to get rid
of these Andhras who were really
serving the people of Telengana.

Shri Prakash Vir Shastri talked
about industrialisation. In the central
sector, Rs. 110 crores were invested in
Andhra Pradesh, Rs. 80 crores out of
it has been spent in Telengana and
only Rs. 30 crores in the rest of the
State. We want more development.
Due to the agitation, there has been
a loss in this field. Otherwise, we
could have had more development
and more money spent.

As regards fertiliser, I am glad to
say that in Telengana we are getting
a unit in the public sector. The pri-
vate sector was given g licence for
starting a factory, but all these 8-10
years, they have not done it. The
private sector has failed Telengana.

The people of Telengana are brave
fighters. They have got the capacity
to develop and prosper.

MR. SPEAKER: 1 have been re-
peatedly ringing the bell and ap-
pealing to the hon. lady member to
conclude. I am feeling very helpless.

SHRIMATI LAKSHMIKANTAM-
MA: The vested interests are creat-
ing all this trouble, Let them face
facts. Let them face the people on the
same platform and then we will see
who wil] win the confidence of the
people vf Telengana. Instead of that,
they egg on young children to go
about with stones and petrol and in-
dulge in destruction of property. They
are adopting tactics reminiscent of
the cow agitation here sometime back.
Let them give up CIA tactics.

Let there be an investigation into
all these things, and let justice be
done. What is happening now is that
in the name of the people of Telen-
gana, al] these things are done and
unrest and confusion is created. We
know who are the fighters. Violent
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methods have been used. So let there
be an investigation and let justice be
done. If you dare to break these
baunds of Telengana-speaking peo-
ple, there will be a revolt among the
people of Telengana for justice.

MR. SPEAKER: The hon. Minsiter
will reply tomarrow.

BUSINESS ADVISOQRY COMMITTEE
THIRTY-NINTH REPORT

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND SHIPPING

AND TRANSPORT (SHRI RAGHU
RAMAIAH): I present the Thirty-

GMGIPND—LS
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ninth Report of the Business Advisory
Committee.

AN HON. MEMBER:
about?

What is it

MR. SPEAKER: Two motions have
been added, one concerning floods
and the other about sugarcane prices
and allied matters. Then there is a
sitting proposed on the 30th.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Aug-
gust 22, 1969|Sravana 31, 1881 (Saka).

11—1837 (Ai) LS—3-11-69—1010.



